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1-0]: tre 	i2..CI1t S Mr. GarleswElr Rath,Arlvocate. 

o: t 1- na Respondents : Mr. B.Pal the Senior Standing 
Counsel (Railway Admn4 

COAM; 

THE HONOURAI3LE MR 	 VICE CH1IRMAN 

AN 

THE HONOJRiU3LE MR NSflhJ2TA, MEMBER (JuDICIAt) 

Jhether rcports of local papers may be 
permitted to see the judgment?Yes. 

To be referred tothe reporters or not?Ajc 

Whether Their Irdsiiips wish to see the 
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J U D G M E N T 

N.SNCItJPTA,MiM3ER(JUDICIA1a) 	$ In this application 13 persons 

who admittedly worked either as seasonal or Casual 

Worker s have asked for a direction to the Respondents 

to regAlarise their services and not to termim te 

their flployTflerI. 

It is unnecessary to state in 

detail all the facts pleaded, it would be sufficient 

to indicate that the present applicants and some 

others had filed Original Application previously 

agairt earlier orders limiting their period of 

emplornent and those applications were disposed of 

with a direction to the Responents to prepare a 

list of such Casual Workers in order of seniority 

and to absorb them according to the availability 

of posts. 

The Railway Admirstratiofl in 

their counter affidavit have averred that a list 

has already been prepared and persons who were 

seniors to the present applicants have already 

been given regular appointments on vacancies occuring 

and that they should wait for their turn to come. 
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There is no affidavit filed by the applicants 

3',VirI the averne!ks 'f the Respondents in their 

reply affidavit. 

4. 	 We have heard Mr. Ganeswar 

Rath the learned Counsel for the applicants and 

Mr ..Pal the learned Senior Standing Counsel (Railw y 

AdrninistAatjon) for the Respondents. Mr. Pal has 

urged that the present application is rnisconceived 

as the relief that the applicants have asked for 

is f4jr a direction tot he respondents to absorb 

them in order of their seniority and there has 

already been a direction in that regard and the 

respondents have alreEdy began to implement the 

said direction. We agree with this contention of 

Mr. Pal and we do not find any aecessity for a fresh 

direction in view of the stand taken by the 

respondents. 

The case is accordingly disposed 

of. No costs. 	 / 
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Central Adrnirii. strative Tribunal, 
Cuttack Bench,Cuttac3 sK.Mohanty. 


